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THE MINISTER OF RAILWAYS

(SHRI GULZARILAL NANDA) :
(a)
1968 1969
(i) Killed 3 1
(ii) Assaulted 29 107

(b) (i) Apart from tightening up
the normal Police arrangements by
Government Railway Police, such as
keeping walch at important stations and
periodical raids to round up criminals
and anti-social elements, the State Gov-
ernment of West Bengal have taken
additional security measures by way of
escorting important night passenger
trains, introducing armed patrolling
setting up of special camps/pickets in

affected areas. Railway Protection
Force re-inforcement has also been
given to the Government Railway

Police, West Bengal to strengthen their
arrangements,

(ii) The Railway Protection Force
Staff, on duty in yards or statjon plat-
forms for guarding railway property,
have instructions to rush to the scene
of crime and render all possible help
to the victims.

PERMANENT NEGOTIATING MACHINERY
IN THE SOUTH EASTERN RAILWAY

41. DR, DEBIPRASAD CHATTO-
PADHYAYA : Will the Minister of
RAILWAYS be pleased to state :

(a) what are the important decisions
arrived at by the Permanent Negotia-
ting Machinery (P.N.M.) in the South

Eastern Railway during the last 15
months; and

(b) whether it is a fact that the
officer representing the administration

in the P. N. M. has, on several occa-
sions, disregarded the decisions of that
body; if so, the action Government
propose to take in this respect?

THE MINISTER OF RAILWAYS
(SHRI GULZARILAL NANDA):

(a) and (b). Information is being col-
lected from the Railway, and will be
laid on the Table of the Sabha.

NATIONAL CENTRE FOR HANDICAPPED

PERSONS

42. CHAUDHARY A, MOHAM-
MAD : Will the Minister of LAW AND
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SOCIAL WELFARE be pleased to
state :

(a) whether it is a fact that the
Union Government have planned to .
develop comprehensive national centre
for four categories of handicapped
persons;

(b) if so, whether that proposal was
discussed in the two-day conference of
State Ministers of Social Welfare held
recently;

(c)_the other subjects discussed 10
the said Conference; and

(d) how far these centres would help
the handicapped persons?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL-
RENU GUHA) : (a) Yes, Sir.

(b) The subject was discussed at the
last Conference of State Ministers for
Social Welfare.

(c) Other subjects discussed in the
conference were in regard to various
Social Welfare programmes, e.g. (1)
Family and Child Welfare Programme,
(2) Control of Beggary in Metropoli-
tan cities, (3) Future of Permanent
Liability Homes, (4) new set up of
Central Social Welfare Board and (5)
also various problems, schemes and
programmes relating to welfare of
Scheduled Castes, Scheduled Tribes and
other Backward Classes.

(d) The National Centres will func-
tion essentially as demonstration pro-
jects with the object of stimulating the
development of similar services, They
will provide direct services to a limited
number of blinds, deaf, orthopaedically

handicapped and mentally retarded
children and ac}ults.

12 NooN

RE LATHI CHARGE ON THE

S. S. P, DEMONSTRATORS IN NEW
DELHI BY THE POLICE

MR. CHAIRMAN : I wish to in-
form hon. Members thag I have ad-
mitted a Short Duration discussion
notice on this Calling Attention ques-
tion. Now 1 wish to know your pleasure
whether you would like to discuss it
as a Short Duration discussion or you
want to have this as only a Calling
Attention question,
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SHRI BHUP! SH GUPTA (West
Bengal) : I shouid like to know one
thing from you, Sir. Did the Govern-
ment mtimate to you that suo motu
they would mak ¢ statement on this
matter or is it tiat the Government is
waiting for us tc ruise it? I should like
to know what 1 the position. Between
the time the ir :icent happened and
now, what steps hive the Government
taken in regard o this House in order
to make it clea that the Government
would itself con.¢ and explain its post-
tion, It scems th t he Government does
not consider it necessary to make a
statement,

s\ grev fag AT (WA ) A
mr grow fewm aw fad oefee
frat a8 SEEAT & At @ 1 AfET T8 e
F1 39T 3 ¥ wr a8 e gr bR
sy aF T8 g9 3 qrae | S Faan
g &, ¥ A ¥ qg-adr F AT FGT
2 qg wEy UF dedz Agr ¥ R W 9N
iz ¥ arg F1 £ T AT G_A F HOEA
PISGRERINIE]

st gwafa : 1R q FrE oref F -
Fr 4% a6 & oWz 1 AE enan, WY
qrg e g frwwa F Aifen s,
gu gaa gefr & < faen i, ag #fem
qEwA FT A6 FrAT, TAT TR W -
frz < frar 7 & ag IwdtR T oA
OF (g add & AT FETA I AT BIA
itz ez N oK T I g fwf-
T qTgd ANE § HIX a8 WA weede
W A AAE N

faust ¥ [ (=7 TmAEd ) 9F
aw Grded FT 3 AmAE gae of
ia-qxgcasﬁﬁag?rama"ramgwrl
@i Po w7 AT S A gT AR
ZUR grew & i uF axE A 9T
g | gRAn @ e f—Ig AT
aTq AEY , JF AT A9 Ty, I«
oY wzar &, wiaarde ¥ faaga aadE
2y o fogd aifmrde &A@ W@t
qE_ g, 4 (FHe A I ¥ T§

-
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ara ATy Tl oft | oA oF Sataw
AT FZ T & gH ALY 21T GFA | o9
fr zg< 6% g ga¥ fod wifaw s
wrA F A7 W gARAe fegarar am Aifea
&, & awam g 6F T & agr o s
Fasai & qfq T sager A7 5 6
et a1 g7 FF F FgT 9T [T off |
zafaa OFT aF F gw AW T ;TR
g 67 sta Tadne #1 F3T 65 OF 9w

¥ ATIRT TEFT WRATT A gt TlEd
AT GGEAT &7 TF § HE G4 T,

ST T A BT AT, FIE AW ATHT A
AT TG AT AT, IR TE § I8 qG
art Fifgd Y 1 T T ag AR
FI G, AT 7 TR § % ao< T A
ITE q FE TENT A1, Gy T 93¢
famT F3 F fog ot It A Aw
qt ITEH TGl FT T TG T AR 27,
#fE gAR WAT g9 7 gwd o6y
gifgifEagas s wI@RE &k
T % § aF T 7 qeara @
A, ITH TG F ATH FAA B G

TEr 13, & gaman § 6 ag aga frdrg
g1

SHRI BHUPESH GUPTA : Sir, |
think we are passing over this matter
a little lightly because such an incident
has never taken place since the com-
mencement of the Constitution. It is
unprecedented as far as this Parliament
is concerned. It was the duty of the
Government, Sir, to come before the
House and satisfy it with regard to
its position. The Government should
have itself suggested that the first item
on the List of Business should be a
discussion on this matter on the basis of
a statement given to the House by the
Government, Obviously the Govern-
ment thinks it is a routine matter left
to the Members to raise in a suitable
manner under the rules. They do not
know the enormity, They are not cons-
cious of the enormity of this matter.
Therefore, I am in agreement with Mr.
Misra in this matter that this matter
should not be treated lightly, I think
the least that you can do is to condemn
the Government and pass strictures



L) Re Lathi Charge

[Shri Bhupesh Gupta]
against the Government for the cavalier
manner in which it has treated this
House. This is No. one.

Secondly, you will kindly call upon,
il T may say so, the Home Minister to
give an explanation up to date not only
on what happened on the 6th and what
happened since then in dealing with
this matier because, certainly, a state-
ment has appeared elsewhere on behalf
of the Government. After that, natural-
ly, we shall express our opinion on this
subject. We are not here to ask ques-
tions and interrogate the Government,
We are here to voice the uttermost in-
dignation and condemnation of the en-
tire House on the manner 1n which
Members of Parliament have been
treated at the gates of the Parliament
House by the police. Nobody seems to
‘be making amends for it. It is not a
question of apologies. I should like to
know how many police officials have
been sacked, how many have been sus-
pended. This thing should have been
stated by the Government today. That
is how the matter should be treated.

MR. CHAIRMAN: Mr., Home
Minister, do you want to say anything?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN):
Sir, I would like to submit to this
honourable House, naturally, the Gov-
ernment could have made a statement
and the Government is willing to make
a statement, But as the Calling Atten-
tion was on the Agenda Paper, I
thought it would not be necessary to
make it a suo motu statement because
on a Calling Attention notice. I will
offer myself for a cross-examination be-
fore the House and also I would make
a statement. Also a Short Duration
discussion was allowed by you. There-
fore, Sir, I hope the Members will not
take just a technical view of this
matter . (Interruption) Let me
complete it. As this was the first day
and as the Calling Attention notice was
to be reached immediately after the
Question Hour there was no occasion
for us to make or not to make a state-
ment. So I would certainly make it
clear to the honourable House that
there is no question of treating this
House in a cavalier manner. We are
certainly prepared to make a statement.
I am prepared to give the up-to-date
information to this House if they want
to discuss it further in detail. Naturally,
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we are very sorry at what happened on
that day to the hon’ble Members, Mr.
George Fernandes, Mr. Madhu Limaye
and Mr. Rajnarain also, an honourable
Member of this House, I offered my
apologies to that House and I am will-
ing, not only willing but it is my
duty, to offer apologies to this honou-
rable House for what happened to the
honourable Member of this honourable
House . ’

SHRI BHUPESH GUPTA : What
are the implications of this apology?
Apology is not a matter of courtesy and
gesture. I should like to know whether
summary action has been taken against
the high officials responsible for the
tragedy, Surely the Government knows
who assaulted them. T should like to
know what action has been taken
against them. It is being treated as a
matter of courtesy and formality. This
is not so, Sir. Let the Home Minister
tell us in the first instance whether he
knows the names of the officials, the
policemen who actually participated in
the assualt, which they should know;
otherwise it is an incompetent Ministry,
It so, what action has been taken
against the hooligans that were let loose
on the Members of Parliament on the
gates of the Parliament House?

SHRI S. N. MISHRA : With all res-

pect to the hon’ble Home Minister
himself, may 1 submit and seek this
information from you, Sir, when the

Business Advisory Committee met two
days before the commencement of this
Session whether there was any request
from the side of the Government that
this should be one of the items on the
Agenda?

SHRI DAHYABHAI V. PATEL
(Gujarat) : They were trying to avoid
it.

SHRI S. N. MISHRA : We have been
brought up in a tradition where we have
got certain consideration for truth, and
anybody getting away with this kind of
facile explanation either deceives him-
self or does not want to do his duty.
We cannot be taken in by this kind of
explanation. The Business Advisory
Committee was never confronted with
any request from the Government that

this item should be placed on the
Agenda. Therefore, the explanation
given by the Home Minister is not

based on truth.



81 Re Lathi ¢ arze

SHRI DAHYABIIAI V. PATEL:
Sir, will you kindly allow me to say a
word? You would -irdly recall that
you were kind enoi gt to agree to our
request and call a 1iecting of the Busi-
ness Advisory Com 1ittee to decide the
business for the fir ¢ week. When we
adjourned, it was docided that we
should have some days for discussing
the working of the .arious Ministries of
the Government. The Government
Whip and the Government represen-
tative were urging 1at this day should
be given tor discuss on of one Ministry,
as otherwise all husness would be
upset. It is we wlhio went on pressing
that there were m: 1y serious matters
which we would w nt to discuss, as
there would be no me to discuss these
matters or the time left would be very
short. Particularly, [ pointed out the
incident in front of Parliament in which
Members of Parliar ient were assaulted.
There was no apolo y forthcoming from
the Government, TI 2r was, in fact, no
indication that the¢ (Jovernment was
willing to have a di- :u.sion. Rather they
were trving to avoi. it, Therefore this
apology today seem . rather hollow and
it will not carry conviction with the
House. After what ad happened in the
other House, the H :me Minister should
have been ready tc¢ i debate on this
day, and a proper st:tement, a proper
apology, should hav : been made in this
House, particularly when one of our
own Members has Peen brought here in
this condition,

Sir, the explanat on given by Mr.
Chavan is absol ely unsatisfactory.
The Government h: , behaved in a most
callous way, in a
way. Np democra y functions in this
way. You are tryine to carry this coun-
try and the Govern nent purely through
violence. Are you l-arning it from the
Naxalites, since yot are conniving at
it? T want to ask this Government.

=t At avearonr  faAr): |wrafa S,
=t vrraaea Gaer of1 7 S avd FEY & TR
agd forame 8, fm A9 ager g8 gam
g fae e fGwam s, 3ad faena
™% (& waaz fagae gnit iR agr
F1$ FIAT Eew= F1 Afew g ar )

4—21R.S.J70.

nost  undemocratic
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FE WX TWedre Tg AAAT A AH §
g, QY TS gAAT agt g% qgy off 1 Ty
FTO AF FIET qEwT T gIAT I,
fra®r aray saug T e Far
wTe gARea 1 0 St Aifew (g
g, 98 WY oty T fFm § 1 3 s
aare fFar & 6F =7 W & & I ar
far s | Aged F 419 98 g (F TadHe
T gy vfErafzs 9T ag a9 M AR
WY | §ag & Tfagm 7 Tadr 95 9T
g WA, ITH AT F UF WAAA aTH
T AT H TG W A3 W AR Tamue
ot wfeifes g R A A #y,
gg AT 9gd gAT & AT &, IgT TAATE
@ g | AT ARFOT qIga A ¥
AR St A & FZ¥ oF  a1e
st Fgr & 07 w06F Frfaw sigem Ailen
ot gFT a1, qAlF W sy Femww
F1 Aifee st TH v, mfad gav sodr
TwF & sAfmafes a8y foran? 9 quemar
g 7g (el #1979 A IFT _FAT | AW
I FL T AN FT AT Tl @
fF TS S & arg ar wy G
¥ qra a1 S wed & 417 gf|e 7 S@r
sraqgrv T, 9a% fg 378 @3 € 9
qg FANASIET F0 g | A qAGAA( §
Tg ANCAIETS  FIA FT AR AT A
STAT, §9 A @A @ Ala # (euwEE
FIAT | AT AT TITHE T TCF T AT 0T
zg agma &1 zer wifgw & s Tw
ara gz zAfmalEs @ @ (@

The first apology he has to give is for
failing to take the House into confi-
dence. The minimum the Government
could have donc was to have come
before the House suo motu and said
that because of these incidents. we
have instituted this judicial inquiry.
SEYfire ST A T 987 9T FY
& F, LT AT AgE O ATHT FA |
qqfr aTH & TH 1T 9T IZH FT WET 39
at sifw Sugga o IfFEa adr g 6

AT =@ N | 19 ITA AN & |
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SHRI A. D. MANl (Madhya Pra-
desh) : My hon. friend, Mr. Bhupesh
Gupta, has raised a very pertinent point.
What does the word ‘apology’ mean in
this context ? Sir, we know that a person
apologises when he does something very
wrong. Does the hon. Home Minister
accept the fact that the police exceeded
their powers in this situation when they
assaulted friends like Mr. Rajnarain,
Mr. Madhu Limaye and Mr. George
Fernandes ? If he accepts that position
and is prepared to offer an apology to
the House, the question that we would
like to ask him is, what action is he
going to take against the officials res-
ponsible for these disorders ?

MR. CHAIRMAN : The position
will be known from his statement.

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Chairman, Sir,. .

MR. CHAIRMAN : Mr. Advani has
raised different questions,

SHRI MULKA GOVINDA RED-
DY : The Home Minister has come out
with a lame excuse saying that there
was a Calling Attention notice in re-
gard to this subject and therefore he
did not take any initiative in making
a statement with regard to this ques-
tion. Sir, from the brutal way in which
the police had behaved on that day
and particularly when they had beaten
up certain Members of Parliament who
are opposed to the present Government,
it looks as though there was a deep-
rooted conspiracy. For the entire
happenings, the Horne Minister should
be held responsible. 1 would have appre-
ciated if he had come out with the
resignation of his post, if he was really
feeling sorry for what happened. But
only lip sympathy or saying that he
apologises to the House for what had

happened, etc. does not convince us,
ft seems that there was a deep-seated
conspiracy in the Government that

certain leaders of the SSP who organis-
¢d the demonstration on that day
should be beaten up and they should
be done away with This charge has
been made by one of the Members who
were beaten up. Mr. George Fernandez,
T understand, the other day made this
charge in the open House in the Lok
Sabha that there was a conspiracy. So
the Government has not come forward
with any steps. Except that they are
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gomg to appoint a Committee and that
they have named the Judge who is going
to sit in judgment over the incidents. I
do not know what action they have
tuken. Have they dismissed the persoas
responsible for these wugly incidents
that nappened on that day? It is a das-
tardly act. No Government worth the
name can say that it is acting in a
democratic manner, It is 3 very serious
matter and you should condemn the
Government for the things that have
happened. And you should direct the
Home Minister, if he has any sense of
responsibility, to resign from his post.

SHRI THILLAI VILLALAN (Tamil
Nadu) : Mr, Chairman, Sir, 1 entirely
agree with the views expressed by the
Leader of the Opposition and also by
our hon. friend, Mr. Bhupesh Gupta.
It is not a matter of calling the atten-
tion of the Government by he Mem-
bers, it is a matter of calling the atten-
tion of the House by the Government.
So, the Government must have come
torward on the first day-—because we
were not in session when the brutal
action by the police against the Mem-
bers of this House took piace—and
made 5 statement. He hag not done so.
He says there are two motions before
this House, one for Calling Attention
and the other for a short duration dis-
cussion. These are all lame excuses. If
he had come forward and said that he
was prepared to make a statement, the
Chair would have stated categorically
that as the Minister is prepared to make
a statement before the House there is
no necessity for the Calling Attention
Motion and alsp for the short duration
discussion. So, my humble view on this
point is he must make a statement first
and we should discuss that statement by
the Minister.

SHRI NIREN GHOSH (West Ben-
gal) : Sir, the honourable Member,
Shri Dahyabhai Patel, has raised a very
pertinent point, In the Business Advi-
sory Committee the Government did
not pose this question at adl. Rather
they tried to bypass it. They perhaps
thought that since the Lok Sabha had
discussed it; the Rajva Sabha need not
be taken into consideration at all,
though our friend, Mr. Rajnarain is
lying there like this. So, it is quite on
the card that the Government’s atti-
tude is cavalier. Now he says he offers
his apology. Apology for what? Is it for
his doing something wrong that Mr.
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Y. B. Chavan s apologising? Or, is
it that the police committed excesses
and he 1s not -esponsible for the inci-
dents, but sincc ‘he police force is
under him and he is responsible for it
he is apologis ag? That is not clear.
Now, particula ly State violence has
become the orle of the day. 1t has
now extended p to a point that Mem-
bers of Parliatient can be treated with
impunity and siolence at the gates of
Parliament. Sc things have come to
such a pass. ‘apposing some Members
ot the Heuse f Commons were assaul-
ted before the House of Commons, can
any Home M n: ter continue in his
othce? Shoul. rot the Home Minister
tender his vestenation of shouwld not the
Prime Ministc change him and instal
another perso ? That becomes a perti-
nent question Things have come to
such a pass tat they can treat the
Members of 2a-liament like anybody
and violently assault them, So, that
being the quistion, on behalf of the
entire House, you as Chairman, as the
guardian and custodian of this House
should direct tte Government to take
appropriate m :asures. The Home Minis-
ter and the ( abinet as a whole should
be hel¢ respoisible and along with them
all the officer concerned must be made
to make apr opriate amends for these
incidents,

SHRI CH T7"A BASU (West Ben-
gal) : Mr. Chairman, Sir, I hope the
entire House will agree with me that
the Governnient should be condemned
for the man er in which a democratic
movement w1is suppressed on the 6th
April. It is ! 1e inherent right of all the
political partes in the country under
the present emocratic set-up to mobi-
lise public « pinion, to come before
Parliament s representatives of the
people and ‘o raise their voice of pro-
test against the policies of the Govern-
ment. It is . matter of great shame
that the pol :e were let loose on the
peaceful demonstrators causing injuries
to an honourable Member of this
House and hiee honourable Members
of the othe House, And the Govern-
ment has not vet come out with all the
details of the facts which led to such in-
credible atrocities committed on the
peaceful processionists on that day, The
first duty o! the House is to condemn
the activitie, of the Government and
also demand the resignation of Mr.
Y, B. Chavan for his failure in ensur-
ing that peaceful processions are allow-
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ed to do their job before Parliament.
This is the first thing which we should
do. Mr. Chairman, on behalf of this
House you should express the condem-
nation and resentment of the entire
House over the actions of the Govern-
ment on that particular day. Secondly,
up till now we have not been informed
as to the steps which have been taken
by the Government with regard to
those officers who were responsible for
the atrocities committed on the peaceful
processionists on that day. Simply we
have been fed with the information that
some judicial inquiry has been set up.
It is not enough for the Home Minister
to say merely that a judicial inquiry has
been set up. The Home Minister owes
an explanation to this House and he
should give all the information as to
the steps so far taken in this matter—
how many officers have been suspen-
ded, how many officers have been taken
to book, etc. All those things are neces-
sary for the House to know, And I
want that you should, Mr. Chairman,
on behalf of all of us express the re-
sentment and condemnation of the
entire House over the actions of the
Government on that day.

MR. CHAIRMAN : May [ suggest
one thing to the honourable Minister?
I think it would be better if the honou-
rable Home Minister makes a statement
and we have a discussion instead of the
Calling Attention and all that.

SHRI S. N. MISHRA : Wel), Sir, we
can do that, But one point is that the
House is seized specifically of the
dereliction of the Government of India
in not bringing up this matter suo motu
pefore this House. We are specifically
seized of it and we are not going to
allow it without being answered,

MR. CHAIRMAN : All right.

SHRI BHUPESH GUPTA: Two
things, Sir, you should not confuse :
one thing is the manner in which the
Government has approached and tackl-
ed this matter on the opening day of
the session, and the other is the subject-
matter itself. As far as the subject-
matter is concerned, we shall discuss it,
and without settling that issue we are
npot going to pass the other business at
all. That is absolutely clear. But what
about the point that we have raised?
You should say something, Sir, vou
should say something on that point. If
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you thmnk that what we have said from
both sides of the House, particularly
from this side of the House, 1s reason-
able, 1s plausible, 1» valild from the
romnt of view of public decency— let
alone parliamentary rules and decorum
—then, you will be called upon by
your consctence and by the conven-
tions of the House to utter a word of
strong disapproval and condemnation of
the manner m which the Government
has approached the issue on the open-
ing day of the session,

st &to o wew (fgre) : gamfa o,
S AT 3% foT w@F A% ¥ 9l 39
IR T Ao fawry TE FEAT AEATE |
ux amd fog & a1 3@ gew #7,
ATFT AR IWF  FTATTHT &1 GrAaT
WTEATg, 7@ a1 e fw A F fgr
w & ffafem & S fegww
YeTa wAl §, 3 gaTT AT YA AAA-
e ¥ fyfafoen & fawfer a1 9%
gaw ¥ v Pefzfaew gar E, Sadr
qiae  fafefosw @usmdt g @A
afr ag gar & RSt gw A
faew SET AVF 99T AT I °W A W
SR AT gifemr A RO g §, SEHT
3 qdqw fafefosw owery § 0 a9fs
YT & 9= F IO TR FC aFAr
g Wix g@ifar wifeme & awR 9
TO FX AFT B AU wEwT A g
WA w1 & 5 v faw o gw e
F1 wfaqer WR@ o1, o 92 |9iE
aF fawd Nawa  smar, Saw eer
AT AT AT ad7q & Arfaard
g, foad gw ¥ R, @O¥ &
gaare WY Y, @ g W mfeger @w
¥ N9 9% 99 W T | TAHAHE F AN
WY g T &7 qrearaq W3 famn
aqr f5 7z 9@ oifaqe g SR e
a% ag aqe i @y afE gf
ghaw medfy v fafefaem &1 ovwe
fpfefaey auerdt §, I8 dww frfefasw
v g, =ufeu s Age & g fan
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| I IITH T AT 9T G I gEar
'z, W Tmarm A gar iE shew
' WEF T A WY AWM GE W
| fafrezz v quz 9w fm gfwm w
TR T T i ST aW F quE
T & efiex A wy feww, o o
| FART AR Y TIwiTEw sy fE
oo Ay sfRur Aww o fafefasy
Ped @ g, 3% wRaw &Y 99 faq
| arfre FYTE 47 | A FIE 37 qTT F S
AR g &R ST wRATEIT &7 AT
T & AR W gfre 9 ger % st
T S Ay R fEe R A e
frar atfe 98 9t ¥ wre fegr s
afaw @ =g g B e @ S w
AT T q0 AT AT TR T
arfed & arst oft ot gfear Fgs w0
fafefasw grar &, a8 SoF1 svAT SHEa
et ocft & a7 =& 3/t & sfiv qay
G I B B I I o (T
AT T T9T AT F O ¥ AT
Fg aw gr fafefosw  @ar &, saar
e Pfefesn w9l § a1 79, sH aw
AT HTA ST EET SFTigT )

ST AT UgH @1 O fAw awg w6
AT AR aTwTa fagr F @y
ot mar, oft fastfemmoar S & ary fear
T oY 3ETE & gre e o T Y 3%
TgT X AT §, I EG ATAT FT TG g
7g FET AT @waT g 5 39 g@ar @7 oy
39 JTE@T T AT AT |

-

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : Sir, the honourable
Member has made a very sigmficant
1evelation Just now saying that a
Minsster of State very near to © the
Prime Minister was responsible for this.
I want to know the name of that
Minister.

A @y qeq (fagi) : g

Y faremaor oy § AR S oft wregTor
A qEAW FEH F AU a8 FL70@r
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st gamafa & sa 2 wegror AT
®q fFzafifes @ w a9f
feosue &rr 1 oo fafwes amwa &
TS T T we i dT fF I Tw wmwew
9T ¥T FEd g | A z@E oamEd
agamEarE i magrSafE s 3=
T FT F=ZeHe 1T T17 A1 f5Lzas 3a3

feasma &1 )
SHRI NIR'N GHOSH: There

should be 4 m tirn for discussion.
ot giwe fe 1 Aol 2 gaR Rede
Fuzgy @faf &7 gam & s w
=ft I AR FT T FGAT T, 56 T
ATOET 747 f9 0§, ag A T SrAr
=rfgr
SHRI BHU’ESH GUPTA: Mr.
Chairman, just nc thing. It is not good

for you to refir to Mr, Chavan as
Chavan Sahib. You say Mr. Chavan.

MR. CHAIR VAN : I was speaking
in Urdu and yu do not know Urdu,
Mr. Bhupesh ( upta. Now, Mr. Raj-
narain,

Y TRAOT (I TIW) 7 AT
g 83T & o T A9 Aeel 4 uF fa=er
fraes #&ar f# o9 F @ T X AR
SAFYT F® B a7 {65y gwarg & =
¥ 9T FT, a1 A1 T FZIT ATET 9%
TFT | A 7 AT9F T IT9 e
FE, FfF T 7T TG0 ATGH Y 7T HT
qrE ATAATE | 31 F 37 1T T AR AZT &
grTfaq AEFqT &1 ATH GIEIT FHIT
Feie7 3| g9 AUI-T8 §, g9 I HE %
T, AF g, wy e Adee-ATE §, A
B g, AT wAEN qae-aee
g 9 a3 AFF | A S oA
gl g% TAAET § ALY I IHAT AT
#F @z & gerfag weedr &7 s
T A A Foawx wEie fagrd e
159 HT AT | §H F@q: dqqt faear Fai
@ w3 | fagrd @ Atz Soada
3 | 9371 gAT, qO<-9&Fat F1 HAT H
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YN SoATd FT TERIRX FA F A€

TIT G AT ag 3w AEIR AT gfAg
F T AIXT T, THY =TT ATAT ATHIT
T AT AT F A1 GT @0, I gierg
FAE q AEwfTE qwHT 9T @6
ATHFAT I HIX IAH FIS TRITHT
W T Er 1 afs fagrd @e arew
g 93 F7 &, Tafae gew & wwifaa
qTFT SEAT A WH, Tg gATH 9N
FXag TEAT & | fagrd e argw A
gAT 1ML, g WEIT I AT | WEIET &
GA FT AIAT FUL F@T &1 A AN
T F—"TERl & T FT HET I
amr,  faedw @ifem @1 o8x <"
AT AGT NN FHTXT AT & AITH
gror & fagrd e atew A1 g W
HTT ®IS TEATH W@, qad UF, a1 foaz g%
21 %3¢ 99% afa & gfq sy quEeAr
TEFL | TEA TE I | SEF IIXH
AT ST TIEAT A1, T§ HTEAT FL |

MR. CHAIRMAN : Mr. Chavan, on
this limited question.

SHRI A. P. CHATTERIJEE (West
Bengal) : Why don’t you resign, Mr.
Chavan?

SHRI Y. B. CHAVAN : If I were at
your mercy, possibly that would have
happened. I should like to make it
very clear. As the House is aware, it is
a question of putting an interpretation
and taking the intentions into conside-
ration, Normally when the Government
makes a suo motu statement, the matter
never goes before the Business Advisory
Committee, This is how I understood
the procedure. This is the position. I
was very much concerned and 1 knew
that the House was meeting to-day and
that T will have to come before the
House to make a statement. You can
hold me responsible for any other thing
if you want but not about my attitude
towards this House. I cannot even ima-
gine any attitude of neghgence or dere-
liction as far as this House is concerned
but I knew that the Calling Attention
Notice was admitted, a Short Duration
Discussion was admitted and 1 said :
‘There is going to be ample time when
the Houce will be entitled to eget all
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[Shri Y. B. Chavan]

the information from me and alsp 1
will subject myself to a complete cross-
examination by the House and ultimate-
ly the House is free tc take whatever
view it likes.” There was no intention—I1
would like to plead with the House—
of giving any cavalier treatment to this
House and if at all that is the view
of the House, I am very sorry for 1it.
As far as the facts are concerned . . .

SHRI SUNDAR SINGH BHAN-
DARI : Is this is the explanation that
the Home Minister wishes to give? 1f
you feel that this is proper explanation,
you should decide it here and now;
otherwise, the House has demanded ...

SHRI DAHYABHAI V. PATEL:
There was not even a hint that the Home
Minister’s statement was coming to-day,
You are present at the meeting, Mr.
Bhandari was there and I was there.

SHRI BHUPESH GUPTA : Quite
apart from that, the statement is mnot
in conformity with the conventions and
rules of the House. In the first instance
the tunction of the Business Advisory
Committee is not to initiate the busi-
pness but to allot time for regulating
the business of the Government, There-

fore 1f they had not approached the
Business Advisory Committee on this
subject, they are to blame, not the

Business Advisory Committee. It is also
a specious argument because Mr. Cha-
van said : ‘The Calling Attention was
there and the House would have ample
opportunity of discussing it and also 1
would have a chance of making a
statement”. When a railway accident
takes place or certain other develop-
ment takes pluce, within  hours, the
Government comes knowing fully that
it would be the subject of discussion
through Calling Attention and other-
wise, with a statement before the House.
If on matters of such importance—this
is a grave matter—the Government had
in the past come to the House to make
a statement, sometimes on the first
available opportunity, irrespective of
what the Members are going to do and
anticipating that it would be a sub-
ject-matter of discussion through Call-
ing Attention or adjournment in the
other House, why in this case the same
practice was not followed and the
convention was not followed?
Therefore the only conclusion that
one can arrive at is that the Govern-
ment treated this as a routine matter.

[RAJYASSABHA]
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It is not a question of three M.Ps.
being assaulted. Everyone of us was
assaulted on the 6th at the gates of the
Parliament. It submit that your yourself,
Sir, were assaulted, spiritually and
morally. Unless we share that assualt
and the agony, pain and shame of it, I
think we shall not, never, be seized of
the matter, in the right spirit in which
one should be seized of the matter.
Mr. Chavan is still thinking as if noth-
ing had happened. Here is Mr. Chavan.
On the 7th November 1966 certain
things happened in front of the Parlia-
ment, the house of a certain grear leader
of the Congress Party was attacked and
he had to tender his resignation and go
away leaving the Home Ministry.
People did not wait for the statement.
1 am not asking what Mr, Chavan or
others should do. That we will consider
later but I think here this was not less,
It was even more, It was of no less
gravity, A person was killed, coming
within the premises of Parliament right
under the nose of the Speaker of the
House. People were assaulted merciless-
ty and Providence—they believe in Pro-
vidence-——saved Mr. George Fernandes.
I had gone and seen him, Everybody
saw. He would have been done to
death. It was a murderous, cowardly
attack, unheard of in the annals of
parliamentary history and it was per-
petrated in the manner it was done
when the Parliament was in  sesston.
That is the gravity of the situation and
1 regret our Home Minister has not
captured the spirit of our discussions
and certainly he is not conscious of the
enormity of the crime that he had com-
mitted since independence as far as this
matter is concerned. Therefore, kindly
suve him spiritually and morally from
the bog in which he had driven himself
now, Therefore it is for you to give a
clear direction and we shall discuss
what happens now in the future but I
think the Home Minister should be
told by vou, on behalf of all of us, that
he should have behaved entirely diffe-
rently even in initiating this matter in
the House to-dav,

SHRI MULKA GOVINDA RED-
DY : There is a clear case of derelic-
tion of duty on the part of the Govern-
ment and they have failed in their duty
and they should have taken initiative in
this but they have not. It is for you to
condemn the action of the Government
and for future guidance, such things
should not happen.
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MR. CHAIRMAN : This is a very
serious matter and a grave matter, as the
hon. Members hzve stated. 1 apprcciate
the depth of the feelings of the hon.
Members on thic matter. As it 15 a
serious matter anc, you all want my rul-
ing on this matter . . ,

SHRI SUND .R SINGH BHAN-
DARI: No, it is not 4 question of ruling.

SHRI BHUPESd GUPTA : We want
your views, the suinrming up of the views
of the entire Houe. . .

HON. MEMBERS: We want your
protection.

MR. CHAIRMAN : In what form I
should give you protection ? You can
appreciate my res; onsibilities also. What-
ever I say will forin the precedent for
the future. Thercfore it is necessary tor
me to examine tne earlier precedents
also. Look at m responsibilities also.

SHRI SUND .R SINGH BHAN-
DARI: Allow us to condemn the Gov-
ernment individu.lly before that. Then
we want it to be vonveyed through you.

MR. CHAIRM \N: Please listen. This
side of the Ho se has expressed its
feelings very str ngly on the question
whether the Hom Minister should have
intormed the Ho se and made a state-
ment before the ( alling Attention notice
came up for c msideration. Now he
has given an expiination. He says that
in good faith he brlieved that when there
is the Question {our no statement can
be made before 'he Question Hour is
over. At this tin 2 he could have made
the statement and he says that he believ-
ed that it would t : quite proper for him
when the Calling \tiention notice comes
up before the H wuse. Now you want
me to judge the g rod faith of the Minis-
ter. This is a very serious mafter,
because I have 304 to see whether in
these circumstanc s [ am competent to
distrust him and 1) say that his assertion
of good faith itsel is mala fide.

SHRI S. N. MISHRA: Sir, . ..

MR. CHAIRMAN : Please listen to
me now.

SHRI MULKA GOVINDA REDDY:
Mr. Chairman, Sii, i would like to have
one clarification from you. Before the
Calling Attention notice did he talk to
you that he is going ro make a statement?

T
z
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MR. CHAIRMAN: Now please listen.
I have already stated, in the very begin-
ning, that the Government had not sent
any communication to me about this
question. I have already stated this.
Then the question for me to consider is
whether the assertion of good faith made
by the Home Minister is_correct or not.
So far as the House is concerned, it is
open to the House to take that into
account; to accept it, not to accept if,
that is for the House. I am merely your
servant and mouthpiece. Now, if you
have expressed yourselves on it, he has
been present when you have expressed it.

SHRI DAHYABHAI V. PATEL:
Kindly voice our censure and condemna-
tion of the Government for its indiffer-
ence in this matter.

(Interruptions)

SHRI S. N. MISHRA : With all res-
pect to you may I say that the matter is
not that complicated as you have painted
it to be? The facts of the matter are
before you. They have happened before
you. 1In fact these facts must have been
communicated to you in some form had
the Home Minister acted on this basis.
Now may I submit a few salient facts,
which should have weighed with the
Home Minister? What the Home Minis-
ter has submitted to us is that he was
confronted with a Calling Attention
notice. The materi! point with regard to
this is: when was the Calling Attention
notice given and when did the Home
Minister come to consider this Calling
Attention notice? When did your office
send it to him? Now, even after the
Calling Attention notice was sent to the
Home Minister, did the Home Minister
send any message to the Business Ad-
visory Committee through his represen-
tative—that is, the Minister of Parlia-
mentary Affairs—that he would like this
Calling Attention notice to be taken up?
because the fact of the Calling Attention
notice having been given does not make
it compulsory that the Calling Attention
notice should be taken up on the very
first day, because it is all for vour con-
sideration and for vyour orders. Now,
unless the request of an hon. Member is
reinforced by the hon. Home Minister,
one would not rest assured that it would
be taken up on the very first day, that
is, on the opening day. So, these are
the patent facts. And vet, if the Chair
does not want to give any ruling in this
matter, we would be driven to the con-
clusion that the Chair is not being fair
to the sentiments of the House.
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MR. CHAIRMAN : No, no,
all,

SHRI S§. N. MISHRA: This 15 a
matter on which one can run away from
any responsibility. But we the hon.
Members of this House, we cannot run
away from our responsibility, and our
responsibility is this: to keep the Gov-
ernment on the right track. Government
has not come forward of its own accord,
and whatever please the Government
have been making, they are all uncon-
vincing and untenable. A litile candour
on the part of the Home Minister that
there has been a slip in this matter would
have done. In this matter it was of
course a mere slip on his part and one
does not accuse him of any bad faith
or any bad intention on his part. But
we certainly accuse him of a kind of
feudal lassitude, which has gripped this
Government. We can accuse him of
that but not of any bad intention. It
is precisely this lassitude on the part of
the Government which has come in for
some amount of criticism in this House,
and we expected, particularly at your
hands, there should have been some
strictures.

not at

=t g fag WY : o9, A wed
frazT & fF g el F g o wgr @ fa
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fag mg & 77 ¥ wm R AT W
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AT R IF AR TR A ferrmw
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oY avafs &9 G AT, ..

St THAMTWT ¢ SR ALT FAT AT AT
qTA Fex 3T FEARAT A E
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Q&% AWAW RIEQ : 1T FAS ATAT
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g AT T/ =08 wrAT AE B ane sy
frtr” Agw Y, awEmwE swmm
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THE LEADER OF THE HOUSE
(SHRI K. K. SHAH): May 1 point out
to the Members in all humility, can it
ever be imagined that in a matter of this -
type when all sides of the House in the
Lok Sabha have expressed concern and
regret there can be any intention of not
coming before this House?

SHRI SUNDAR SINGH BHAN-
DARI: At least you have not come up.

SHR1 K. K. SHAH: How can any-
body say. . .

SHRI SUNDAR SINGH BHAN-
DARI: It may be your intention but you
have not come; that is the fact.

SHRI K. K. SHAH: Will you kindly
bear with me? 1 want to appeal to
Members of this House. This is a ques=
tion on which everybody feels.

SHRI S. N. MISHRA: Everybody"
may feel but. . |

SHRIMATI YASHODA REDDY: At
least my hon. Leader must concede that
not one Member of the ruling party for
the last one hour has got up and con-
demned this. I do not know what
happened in Lok Sabha but not one hon.
Member of the ruling party here has
condemned it and it is a matter of
shame on the part of the ruling party.

SHRI K. K. SHAH: May 1 point out
to Mrs. Reddy that the records of the
Lok Sabha. . .

SHRIMATI YASHODA REDDY: 1
am telling about our House. Not one
Member of your party has condemned
this and it is a matter of shame.

SHRI K. K. SHAH: The time has not
yet come for you to express an opinion
about the attitude ot Members on this
side of the House. The attitude of
Members of this side is bound to be the
same, one of concern and regret. Even
the Home Minister says, I am sorry, I
had no intention whatsoever. Should we
not accept the statement of any Member
of this House on a matter ot this type?
Are we going to depart from the usual
practice and convention that we have
followed that when any Member makes
a statement of this type that he had no
intention we accept that statement? 1
hope and submit that the House should
tollow the same convention and accept
his statement when he says. . .
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SHRI BHUPESH GUPTA : Nobody
is questioning the intention. The Leader
of the House should have helped us. I
think it was not, if I may say so, right
for you to explain as if to the jury the
charge. Whether it was his intention or
not, nobody rawsed the question ot inten-
tion. The issue today is not Mr. Cha-
van's bona fides. The issue today is the
fact of Government’s behaviour,

SHRI DAHYABHAI V. PATEL:

Callousness.

SHRI BHUPESH GUFTA: Nobody
said that Mr. Chavan is acting in bad
faith or in good faith. We have not
said anything of that kind. We have
only stated how he has acted. It has got
its own implications. Here the Leader
ot the House asks us to accept that Mr.
Chavan had no bad intention. 1 must
say that the leader of the House is a
very bad advocate for Mr. Chavan. Now
that the Leader of the House has
got up will he kindly tell us
whether he had wrtten a letter to
vou expressing his shock and horror at
what happened on the 6th April? 1
should like to know whether the Leader
of the House enquired frorn Mr. Chavan
what action Mr. Chavan had taken at
least against the police officials, the
Inspector-General and other officials,
who were responsible and who were
present on the spot. I should like to
know how many letters passed between
the two, Therefore 1 think the Leader of
the House, on his own inviting now, is
also at the bar today. He should tell us
what he did between the 6th April and
today. Mr. Shah, you are supposed to
be the Leader of the House nnd you got
up to speak in that capacity. May I
know whether it is not a fact that in
regard to your colleague, the Home
Minister, you remained completely
silent and you did not write even a single
letter on the subject in order to clear
your conscience and then exhibit your
cleared conscience to us?

SHRI K. K. SHAH: On this point
also my hon. friend will be happy to
know that the amount of concern that
we have expressed, not only in words
but also in action, both in words and
action, will be an cloruent rribute to the
way in which we have faced the situa-
tion when some members of the family
were injured. 1 do not want to boast
about it but the amount of care and con-
cern that we have shown by our actions,
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' you can find out and you will be happy
at the amount of concern shown by us,

SHRI BHUPESH GUPTA: Did you
ask for the removal of the Inspector-
General and other police officials con-
cerned? Did you ask for punishment to
those people irrespective of this enquiry?
The fact of assault is not contested. It
is no use touching one's heart. We do
not have any process here to understand
how one’s heart is beating at any given
moment and how it is reacting politically

to a given situation. Let him tell us
whether he demanded instantaneous
punishment against any of those who

were responsible for this.

MR. CHAIRMAN: All right; please
sit down,

St AT o sfiAy, A9 I
YEITT 97 AT AR &% W e | A A
TOF 99, g91e faga & FT 1 AWT
FAA TF JEF 2| A7 g faagEr
eifsd | fagrt @ #1 Aeg 9 Ig /AT
ger g A uF foer qF wiw S
F fagret ma areg A aF g
fezelt w1 v guy oifeame @9 @Y
figha F od 3§ F TR gear
yem g | A8 o wfghd e &
THATE FEAT § IR ATAT ATAIALT FY
qF A 9y ueAr g 9w fF are-
sifs g=ET 9T TH §HIT HT AT ATSH
EAT gl ITW UF SNTHT WEIT gAT
g1 zafam 7z 9w saxgafw § &
SECT I O G L G U A (T
ghz FI, foad 7@ 3w F o qa g
F AT &1 wRETE g fE eETT gw et
j aien FT AR W AR gfaw F FEv

WA IS F W ¥ g 9T Ty,
{ 1 g9g & aewy IAF Wi ot srwlt /g
4
i
|

T T W @A g | zafan § sy
yftr  F@T g W) FA FiE
BT 3T 39 I WEATT A UES AT 07 ¢
| ST 9T wA Fged g fa gawrsaw foo
' YGETT R, 9 SFUTATSY WHE FIAT ATET
g @ 7 adr fyasw swar §f5 gmuw
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faqe @2 @1 ¢ faerdy a@re ateq, S
TET gw &, SAa (AT @ SR #
FIfF 997 T F1 QAT geat woY feelt

¥gg A

SHRI TRILCKI SINGH (Uttar
Pradesh): Sir, 1 would like to have a
few minutes. The attention of the House
has been drawn 10 this as a matter of
urgent public ump rtince, nobody denies
that and I would eg your permission to
submit that Membears on this side of the
House have been :qually exercised over
the enormity of tiie excesses committed
betore the Houst of Parliament a few
weeks back. And tor the iformation
gf the hon. Lady Member from Hydera-

ad. . .

SHRIMATI Y SHODA REDDY: I
am thankful and :ateful to you

SHRI TRILOK] SINGH. ... 1
weuld hike to dri ¥ her attention also 1n
addition to your attention that I have
stood up at least half a dozen times to
have my say. |h¢ simple question is
that the other su e thinks that the hon.
Home Minister should himself have
come forward wth a statement about
this mcident befi re this House whereas
the hon. Minister says—and he has said
1t repeatedly, at least twice 1f [ have
heard him correc ly —that he would have
done 1t but for t e notice ot this calling
attention motion If there had been no
callmg attention notice he would have
come forward with a statement on his
own. (Interruptic 15t 1 am, Sir, speaking
subject to corre tion T said it and I
would like to renedt it again for the
benefit of hon. 'fembers opposite. The
Home 'Minster said it (wice 1n
this au ust House during this
discusst n that he would have
come on his ow , f this Calling Atten-
tion Notice had ncot been given, .

L ]

SHRI SUNI AR SINGH BHAN-
DARI. Withou the permussion of the
Chair?

TP M.

SHRI TRILOII SINGH* Let me tell
the hon Members opposite that 1t is
always there for the members of the
Government if they want to make any
statement on any matter . .

HON. MEMBERS No, no.
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SHRI TRILOKI SINGH: I tell you 1
have been a Member of this House for
at least a period ot one year and I have
had the honour of being a member of
other Legislatures in this country and I
know 1t for a fact and 1t 15 a well esta-
blished parliamentary practice that if any
member of the Government wishes to
mdahe any statement at any' tiume, the
Chair allows 1t There 18 no denial of
this right of the Government Therefore,
I am prepared to meet my hon. friends
outside m the Lobby, take them to the
Iibrary and show them a hundred in-
stances from the parltamentary practice
of England and other places If a mem-
ber of the Government wishes to make
any statement, he can do so at any time
or at any hour, of course, with the per-
mussion of the Chair Nobody denies
that the Chair’s permission is needed.
This permussion, let me repeat it again
and agamn with all the emphasis at my
command, has never been denied in the
history ot Parhlaments in  the worid.
Therefore, not only Mr. Bhandar 1s
concerned at 1t, or Mr, Rajnaramn, but
the whole ot the country, m so far as
Behar Lal was killed T am one of those
vho look upon these things with an eye
that 1 share the sentiments not only of
people here in this House, but also of
those outside I am sorry that hon. Mr.
Rajnarain was beaten up, a Member of
Parhament was assaulted, Behari Lal was
dead as a result of injuries and so many
ladies were assaulted, brutally assaulted
No reference was made i this House
Let me tell the hon Members oppasit
that I am equally worried and ashamed
of the happenings that occurred before
Parliament on that day, Therefore, now
that the Home Minister has agreed anc
repeatedly said that he would have made
1 statement, and he 15 prepared to make
a statement, let us concede the demand.
Through vou T would request the Mem-
beis of the Opposition, let them call
upon the hon. Home Minisier to make
the statement and start a discussion on 1t.

SHRI S N. MISHRA : Lest a wrong
theory <hould come into practice, I
would like to make a submission Only
when an urgent thing crops up sudden-
ly that the Government can come up
before the House and thepn it is the
House which has every right to re-
gulate its business. If the Government
comes up with certain proposals or
with certain statements, considering the
urgency of the situation, the House
can grant 1t the rnight to make it
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Otherwise, it is the right of the House
to give him time or not. That is one
thing. Then whatever the hon. Mem-
ber 1s saying is an ordinary thing. Now,
the hon. Member even offered to take
us to the Library without knowing the
facts ot the situation rightly. It is only
done when a certain important thing
has cropped up. Here in this case a
certain development had taken place.
There was a week’s time and the Gov-
ernment should have had forethought
about it and then come up beforc the
House on the very first day, but when
this intention does not seem to be re-
flected either in the request presented
to the Business Advisory Committee or
to you, we are bound to come to the
conclusion that the Government did
not act with that sense of urgency
and duty in this matter as they should
have.

MR. CHAIRMAN: Now, it does not
appear to be controversial. After
hearing the Government side and this
side, in a case of this kind the Govern-
ment should have mace a statement at
the earliest opportunity. The only
question then surviving i1s whether Mr.
Chavan, who has given his reasons, was
acting in good faith while he did not
make his statement before the Calling
Attention Notice came. On that point
I have heard some speeches from the
Opposition side saying that the inten-
tion and good faith of Mr. Chavan is
not disputed.

SHRI S. N. MISHRA: Quite right.

hSHRI RAJNARAIN: I have not said
that.

MR. CHAIRMAN: Therefore, I
should not say anything moie about
the procedure which should be adopted
in future in cases of this kind, because
Mr. Chavan concedes that he should
have placed or he should have made a
statement 1n the Hous: at the earliest
opportunity. That is my reading of it
and he js saying that he did concede it.
Then, we accept the bona fides of his
statement or his good intentions in not
making the statement earlier, because
he believed that there was the Calling
Attention Motion coming and he would
have to make a statement. Now, it may
be a mistake. But if you accept his
good faith, . .

SHRI S. N. MISHRA: Ii is a mis-
take.

[T

[RAJYA SABHA]
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MR. CHAIRMAN: All right. 1

think the matter should rest there and
let us proceed with the business now.
So tar as the conduct of the Ministers
is concerned, it is quite clear that the
Ministers concerned should make a
statement at the earliest possible oppor-
tunity. You have not given me time to
give a ruling for future, but I am giving
it just now. I wanted time tp ~cec W re
the notice was served or not served,
but when you say that his gcod inten-
tion you are not disputing, I think the

matter should rest here. Now, I
want. . .
ST C T p L SR AN

i grav fag Werl @ 9gw w7
faan 17, FET F G, AT F qrg BT
T AT T AN T

MR. CHAIRMAN: I have not heard
the Leader ot the House.

SHRI K. K. SHAH: So far as the
death is concerned, 1 express not only
my regret and sorrow, but on this
point 1 have no doubt whatsoever that
the convention of the House is that
unless he is a Member of the House,
the House does not pass a Resolution.
Now, the House is its master, but once

you do this there will be many such
occasions. So far as the incident is
concerned, as 1 have said, T express

my regret and on this all the sides are
sorry, but let us maintain the conven-
tion.

sft vrRATEe © e, AfEm, aga
&t orrfe o7 e qUrEaT F qTa THEL
qurigfa &7 &FAT & | 74T qew A v wqAn
qEeE  wifar fRar  §FRATn, @8-
afs Fifge #1 gwag W @32
MAT AAFT A & A & ZW
uk fawe & fog @3 &1 omg um FE
fFEur  foaz @z &) oo, aife gare 2w
FTAT T aTFT 2, F3 Y 9951 {7 faoey
¥ gfe| F g1 AR A 9T @68 gER
gft g @@ g 1 ag sfaey ars fx
famer zfefasieremr @rew &, gateT @
YTOH  FEAT  ATRAT §, AT ArATY
§EAT A Fgl WG\ WA 19 g, T
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gz, 1 T@ T T gAT  HTW A
w2 ? zo gwg & sfagm #Odr gem
4 74 g8 A F ARAT § ANE T
afwr  afeqmr ¥ SwE TM AW
Y e 1 s meafe 7 8, wiEe
AFT F FIEIAW 7 AT HTHT F qqTfaE
uF fodz @z @1 &7 991 MF A
qEEAT T FI |

MR. CHAIRM N : Now on this
question whether the House should in
effect pass a resolut'on of condolence
while standing up aad so on, this is
a matter concerning the rights of the
House, the privilcges of the House,
and so on, I have not yet come across
a case—I am spe kiig subject to cor-
rection—where an individual who has
met his end in a most unfortunate in-
cident has been c¢ ndoled in this man-
ner ..

St UFRTAT AR, OE "EAT

Ft g8 &t W

MR. CHAIRMAN :. . particularly
when the very inc dent is going to be
the subject-matter of a judicial enquny.
Now I find that alt 10agh there is a pro-
posal on this que ticn by Mr. Rajna-
rain, there is som: support but I am
not finding that the whole House is
supporting it.

Y AFNIER : 277,
quaT ®H, Iy
Z

MR. CHAIRN AN : Therefore, it
will be better not o prolong this mat-
ter because after he sad death in an

unfortunate incider . t becomes a deli-
cate matter. Tha is my view.

SHRI S. N. MI HRA : May I make
an appeal to my I friend, Shri Raj-
narain? Since the hon. Leader of the
House has expresc*d regret and his
sorrow on the deat 1 of Shri Bihari Lal,
I think that shouid be taken as an
expression of sorrow and regret by all
of us. We certainl 7 would like to rally
behind him on occ sions—he would not
do that in future, ' know—but on this
occasion I would like that the whole
House should be taken to have been
represented by him in the expression
of sortow and regret over his death.

FA TET &
JTIT A | 8T @nT
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ot RATAv i, geE F aEr
wEl g fagrd arer area 1 g7 o
BH AT ARAEAT AR asEwfy whe F
g T gHIY AT AT 7 FgT, IUHT 238
Y TF Y EFT TG 71 5F 2

MR. CHAIRMAN: It is now 1.15.
May I suggest that Papers may be
laid on the Table, and then after recess

we should deal with the business of
the House?

| AT SN, 2T S
g7 difar ) #fed, sim g7 Y @R
¥ F@ ¥ qAFAT BT A5, A I oA
gFAT #Y ol &1 2w FIF A I W
SAT R A AmEAT g Aandne w4y A, w9
FIAT sremm owT &7 F [F, A
g AH) I qR AT FUTA H 7 AT IqH
1 ST @B AT FeAr vfER 0 aw
gu zawl feusoa ¥ ®q ¥ =eraT

MR CHAIRMAN : [ think the pro-
per procedure should be, subject to
what the House decides, that the state-
ment should be made by the Minister
and then. ..

SHRI RAIJNARAIN : On the calling
atlention. . .

MR. CHAIRMAN : Yes, yes. There
is no other statement to be made. Do
not get excited. That is implied. Mr.
Rajnarain would read the motion. Then
the statement will be made by the
Minister and then the short-duration
discussion will start. That is my sug-
gestion and I hope that is accepted.
Now Papers to be laid on the Table.

STATEMENT OF BILLS ASSENTED
TO BY THE PRESIDENT

SECRETARY : Sir, I beg to lay on
the Table a statement showing the Bills
passed by the Houses of Parliament
during the Seventy-first Session of the
Rajya Sabha and assented to by the
President :—

STATEMENT

. 1. The Requisitioning and Acquisi-
tion of Immovable Property (Amend-
ment) Bill, 1970.



